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MADHYA PRADESH HERITAGE DEVELOPMENT TRUST

‘The Constitution provides that it shall be the duty of every citizen of India o
viillie nnd preserve the rich heritage of our composite culture, Expenditure on
Colture are not a drain on the economy but a contribution to human and social
dovelopment. In many countries new funding mechanistms are being devised,
bnsed on the dual recognition that cultural activities can and should be as
rionally managed and administered as other development programmes and that
new alliances must be forged between the public and private sectors, between the

© state and civil society, -

Therefore, to encourage "A_Heritage Partnership”, Government of Madhya
Piadesh has decided to set up the "Madhya Pradesi) Heritage Development Trust"
(MPHDT in short) for promotion, preservation, conservation and restoration of
cultural heritage of Madhya Pradesh. The MPHDT constitutes an importani
initiative for enabling institutions and public at large to contribute to Culture and

Heritage related endeavours, for forging meaningful inter-institution partnerships,

for mobilising extra budgetary resources for Cultural Heritage of Madhya
Pradesh. : : : -

We, the under mentioned, having, been appointed by the Government of Madiya
Pradesh, vide Resolution No : item No_. 26 dated '?.Q!'qujy 2000, to constitute
ourselves jointly and severally as the Trustees of the Madhya Pradesh Heritage
Development Trust. - .

I- Mrs. Sushma Nath, Secretary, Department of Culture, Government of Madhya
Pradesh, Trustee.’ #

2- Mrs.Suranjana Ray, Commissioner, Archaeology, Archiives and Museums,
Government of Madliya Pradesh, Trustee Secretary.

hereinafter called the Trustees hereby declare and state as follows :
WHEREAS the Government of Madhya Pradesh has decided to set up the

'Madhya Pradesh Heritage Trust' for promotion, preservation, conservation and
restoration of cultural heritage of Madhya Pradesh. . '

AND WHEREAS (he Government of Madhya Pradesh has set apart a sum of
Rs 1995/- (Rupees One thousand nine ninety five only) and is desirous of
forming a Trust thereof for the intents and purposes hereinafter imentioned ;

e : : '
WHEREAS to the said intent the Government of Madhya Pradesh hag settied the

. aforementioned sum on the sajd Trustees to hold the same upon Trust and utilise

the Trust. Fund including all accumulations and accretions thereto and the income

_}_’\_/ therefrom for the intents and purposes hereinafter mentioned.

s ]"’t"’/_’

. \L ;.:_ . - | | ?_;,,;;
Pg:j\“.‘\g“ S _

CrT—TR—AIEA, s TOSHEVRSERY

‘ P

N W

oy

B

A A T R ey

e



L NG e

Eye-d
1
5

THIS DEED OF TRUST WITNESSES :
—-_"-_--—n—...___._‘

1- The Government of Madhya Pradesh does hereby settle .upon trust on the

Trustees hereinalter mentioned the said sum of R$ 1995/- ( Rupees one
i thovsand nine hundred ninety five only) and ‘Ihe Trustees shall stand
| possessed of the said amount and income therefrom and ali accunilations or
accretions of otherwise forming the Trust Fund for the objects, intents and
purposes hereinaller mentioned ; -

2- The name of the Trust shall be Madhya Pradesﬁ Heritage Development Trust.
The principal place of the Trust shall be at Bhopal. - )

3- The following are the public objectives of the Trust :

i} lo promote, create and stimulate an awareness among the public for the
preservation, conservation, restoration and protection of the cultural,
architectural and natural heritage of Madhya Pradesh,

i) to undertake any or all measures for the p‘.'r'g}'servation and conservation,
restoration and protection of natural resources, architecture, buildings,
. quarlers, monuments and any other property in Madhya Pradesh
including but not limited to places of scenic beauty, geological
interest, or having a high archaeological, historical, scientific, cultural
~or artistic value or interest ;

iii) to undertake any or all meastires for the preservation, conservation,

- protection, restoration of the cultural and natural heritage of Madhya
| ' Pradesh including but not limited to its ‘traditional arts and crafts,
music, culture values and skills and to ensure their authentication and
identity ; :

iv) to undertake documentation, authentication & identification of the
cultural, architectural and natyeal heritage of Madhya Pradesh ;

" v) to undertake pilot conservation projects in Madhya Pradesh ;

' vi) to identify the cuitural components of rural and urban development
| . schemes in Madhya Pradesh to ensure that they do not pose any danger
5 to architectural and natural heritage or resources of Madhya Pradesh ;

vii)  to act as a 'Resource Bank' for providing financial, technical, scientific,
professional, academic and intellectual assistance towards the
preservation, protection and conservation of cultural, architectural and
— natural resources.and heritage of Madhya Pradesh as also for creative

/ ,.)J-T’ff-»r’) and innovative activities :
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to create a suitable forum. for the exchange of ideas, techniques and
opportustitics for research and to undertake, organise and facililate
study courses, workshops, confelences ‘seminars and lectures in
matlers relating to.conservation and natural architectural and cullumi
property, resources and heritage of Madhya Pradesh ;

ix) ©  to acquire or to hold in lease any property or part thereof which the
Trust may deem necessary in furtherance of its objectives ;

x) to undertake and provide for the publumhon of _jOlll'l‘l"llS book.»,
pamphlets, newsletters, posters, nngzmnes etc, in furtherance of the
objectives of the Trust ; <

xi) to set ap and maintain libraries, museums and information services to

facilitate the study of architectural, cultural and natural heritage of
Madliya Pradesh and to stimulate and support research in these
matiers, whether chEl(fCI‘lllC, technical, scientific or otherwise :

xit)  to collaborate, co-operate, assist and associate in any manner wilh
© Central  Government _and  State  Government  Authoritics, NGOs,
International or National bodies or with any person in furtherance af

the objectives of the T'rust ;

xiit)  to undertake promotional or fund raising activities, the proceeds of
which will add to the resources of the Trust to be utilised for the
objectives of the Trust :

xiv)  to do all such lawful acts and things as are conducive or incidental to
the attainment of the aforesaid objectives of the Trust.

4- Number, Appointment And Tenure of Trustees.

“he Trust shall consist of fourteen persons as under :
n-“
i Four Trustees who shall be persons eminen€Cin the feld of Arcliaeology,
Conservation, Preservation of cultural heritage to be nominated by the

Government of Madhya Pradesh.

i) Four persons from the corporate world to be nominated by the
Govu nment of Madhya Pradesh.

l/ﬁﬁ Slx ex-officio Trustees as under :
v{l)’ Chief Minister, Government of Madhya Pradesh - Chairman.

-~ b)- Minister for Culture, Government of Madhya Pradesh - Vice Chaitraan
/\)‘/M .
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{ vi)

viii)

¢) Secretary in charge of  Department of Vinance, Government o)
Madhya Pradesh. ‘ - C

d) Secretary in charge of Departmtnt of llmmlng and Environment,
Government of Madhya Pradesh. -

e) Secrelary in ch'\lge ol Department ofCuIlmc (mvemment of Madhya
Pradesh. :

) Commissioner/Dircctor,  Archacology, Archives and  Museums,
Government of Madhya Pradesh - Trustee Secretary.

Subject to the provisions hereinafler contained, the maximuni. ferm of
office of a Trustee, other than a Trustee appointed to fill a: casual vacancy
and the ex-officio Trustec. §|1'1|| be three years. '

A Trustee who deviates from the objectives of the Trust may be removed
by other Trustees with prior approval of the Government,

In the evenl of the occurrence of any casual vacancy in the office of a
nominated ‘Trustee by reason of death, resignation, disqualification or
otherwise, the vacancy shall be informed to the Registrar of Public Trusts
and shall be filled by nomination by the Governiment.
2

The Chairman shall preside over all the meeting. In the absence of the
Chairman at any meeting, the Vice-Chairman will preside. In the abscnce
of both the Chairman and Vice-Chairman, the Trustees present at the

~meeting may clect one from amoangst themselves as Chcmm.m for the

mccllnU

Light trustees shall form a quorum for a meeting of the Trustees provided
that there should be 4 non-official members present in the meeting. Any
meeting can be convened by the Trustee Secretary by sending 2 natice_to
allthe Trustces al (heir ac addresses at least scven days before the meeting,
“Flemotice shall specify the date, place and time of the meetmg Meétmgq
can also be held at shorter notice with the consent of all lhc trustees. The
trust shall meet at least twice a year.

The Trustees shall keep or cause- 1o be kept Minule Book of the

proceedings. Resolution may be passed without holding a meeting of the
Trustees by circulating in writing the proposed resolutions which raust be
endorsed by two-thirds of the Trustees. If resolutions are endorsed in this
manner, they shall be as valid and elrerlual as resolutions passed atl a
meeting of the Trustees. F

5- Powers of the Trusfces :

. Inorder to carry out any or all of the aforesaid objects of the Trusl in accordance

..\\j

l L/”llh the prnwsmn of the Income- F'w Act, and other applicable laws, ancl to
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' Wilise and invest the Trust Fund and/or propertics of the “I'vost, the ‘Trustees shall
have the Tollowing powers ; - : ) _
i) to neanage the Frust Funds and collect. and recover lhe micrest,
divideuds and other income thereof.

expenses and charges for colIec(ing#@d recovering the income of
the Trust Fund and all other cosl?s, charges and- expenses and
outgoings of and incidental to the Trust created by these presents
and the administration thereof. o

iii)  to accept donalions, contributions, grants or subscriptions .in cash
or in kind from any person, body of persons, institution, agency,
company, governmet, society or trust in India or from abroad with

‘inconsistent with the intenis” or purposes of these pl_"csenls or

{ . apphlicable laws. All such donations shall be treated as forming part
ol the Corpus Trust Fund being the subject matter of these presents
and be applied accordingly PROVIDED further that it shall always
be for the Trustees in their absolute discretion to decide whether
they should invite or accept any such donations as aforesaid and
-they shall by all means be at liberty to refuse any donation without
assigning any reason for such refusal. o

iv)  to apply. allocate or set apart the whole or part of the income,
corpus or property of Trust Fund or accumulations thereof to any
one or more of the ains, objects and, purposes of the Trust as the
Truslees may determine in their distrétion from time to time.

V) to open and operate bank accounts in the name of the Trust in the
scheduled Bank or a Post Office, Saving Bank or in any ban¥k
registered under Co-operative Societies Act, 1912 (11 of 1912) to
borrow or raise or secure payments of moneys and to lend money

o on such terms, and conditions as thre Trustees may deem fit.

vi) To sell transfer convert or otherwise release any trust
properties/trust tunds or invest the sime in any form of investment
including  but not limited to immovable properties, shares,
debentures, bonds, deposits or other securities or change the form
of investment, where they are satisfied that such investment shall

e yield a reasonable income, or where it is deemed expedient or
necessary for carrying out the objects of the Trust PROVIDED

i that the Trustees shall invest the Trust properties only in
conformity with the pattern of investiment envisaged in Section

Registrar Public Trust as mentioned in Scction 14 of M.P.Public

A

i) to pay and discharge out of the income of the Trust Fund all

or without conditions. PROVIDED that such conditions are not.

I'l and |13 of the Income-Tax Act and with previous sanclion of



vii)

viii)

ix).

X)

xi)

xii)

Trust Act 1951 or any other stalutory provisions app]IC'lblc lo
under any other law in force. -

to let out any movable or nnmovable properties belonging to th
Trust for such period at such rent and on stch terms and conditions
as the Trustees in their discretion may thmk fit in the interest of the,

Trust. _ o

to institute, defend, adjust, settle, compromise, compound refer to
arbitration, all Actions, suits, claims, demands ‘and p:oceedmgs
u:gardmg the Trust property or Trust Fund

o appoint or engage ncces’sary ‘experls, scientists, doclors,
cngineers, “lawyers, officers, wotkers, - volunteers- and/" or other
employees for carrying out the aifiis and objects of this Trust, and

remunerate them reasonably and {rom tlme to time telml'ntc their.........

services, remave them and to appoint OI'IEI or others in his or their
place.

o employ skilled labour, technicians, research assistants, scholars.
academic and other suitable qualified personnel to carry out the
aims and objects of the I'rust.

to conduct workshops, conferences, seminars, meetings, forums,
symposia and create opportunities for researcher, scholars,
technicians and interested persons to meet regulatly to exchange
views, notes, research [inding and inventions, and to publish
newsletier, books, magazines, periodicals. leaflets related to the
aims, ohjects and purposes, ol the ‘Frust.

to apply to the government public bodies, urban, local municipal,
district and other bodies, corporations, companies, or persons for
and (o accepl grants of money, aid, donations, gifts, subscriptions
and other assistance with a view to promoting the aims and objects
of the Trust and o discuss and negotiate with government
departiments, public and other bodies, corporations, companies or
persons. schemes and other works and matfers within the ainis. and
objects of the "Frust and to conform (o any' proper conditions upon
which such grants and other payments may be made.

to settle all accounts and to compromise, compound, abandon or

refer to arbitration any action or proceedings or dispute, claim,
demhnd or thing, proper for such purpose without bemg

responsible for any.loss occasioned thereby.

to join co<operale or. amalganmw!llm Trust with olhel or others

having kindred or allied objects, upon such terms 'md conditions as

6
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Trustee

xvi)

i)

i)

iii)

Executive
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(he ‘Trustees may in their discretion think fit, particularly having
regard to and in conformity w:lh the aims and objecis and mtme of
the Trust ;

to make, vary, alter or modify schemes, rules and regulations for
carrying out the aims and object of the Trust and for the
managenient of the affairs thereof and/or running any institution in
furtherance of the objects of% the Trust, and to make
additions/amendments to this 'Ilust Deed ; PROVIDED that such
amendments shall not be repugriant to the objectives of the Trust
and to the provisions of Sections 2(15), 11, 12, 13 .and 80(G) and
other applicable provisions of ‘the Income Tax Act, Further no
amendment shail be carried out to these presents without the prior
approval of the appropriate Commissioner. of Income. Tax Bhopal,

or other income tax authority. however. designated, -having — - c—s -

jurisdiction over the Trust.

to do any other thing which is incidental and conducive to the
attainment of the above aims and objects or any one of them.

= Secretary

i
The Commissioner/Director of Archaeclogy shall be ex-officio
Trustee Secretary of the ‘I'rust and also Seuchry of the Executive
Commniillee. o
All decisions of the Trust and of the Executive C,onumltce shall be
implemented by the ‘T'rustee Secrelary.
All decds and other docuiments to be executed by or on behalf of
the Trust shall be done by the Trustee Secretary of the Trust and
the Trust may sue or be sued in the ijpme of the Trustee Secretary.

Commiltee :

There shall be an FExecutive Committee for carrying on the
management and administration of the Trust, having such powers
and Tunctions as are necessary lur the purpose from time to time,
including the power to spend money out of the Trust Fund.

The Exceutive Commltlet, sh.lll consist of the following eight
members : ;

a) Vice-Chairman of the Trust who. subject (o the provisiong of
article shall preside over the meetingsi of" the Fxecutive
Commitiee, : :

b) The ex-officio Trustecs mcntloned in Article 4 (iii ), ©, (¢), (N
of this Trust Deed, and .
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iii)

v)

-

i)

i)

“ut

iv)

c} Four members clected from -amongst themselves from the
trustees mentioned in Article 4 (i) & (ii) of this Trust Deed of
which two cach will be from each category.

An elected member of (he Executive Committee shall hold office
for one year provided that such a member shall be eligible for re- .
election. '

Filty percent of the members shall constitute the"quprum for a
meeting of the Exccutive Committee. Provided that (heir should be

- two non-official members present in the meeting.

The Executive Commitice shall {unrction” notwithstaiding any
vacancy amongst its members or any delect in its constitution and
no act of the Executive Committee shall be invalid or called in
question in any. manner - whatsocved by reason solely of the
exislence of any vacancy or any delect in its constitution.

8- Power and Function of the Excentive Connmnittee.

Subject to the provisions of these presents and to such directions as
may be given by the Trustees lrom time to time, the Executive
Committee shall be fully responsible for the management and
administration of the Trust and shall do all such acts and deeds as
are necessary for the purpose.

All_important decisions taken by the Executive Committee shall
from time to time be reported by the Trustce Secretary at the
ensuing meeting of the I'rusl. '

"The Executive Committee shall prepare or cause to be prepared

through the Trustee Secretary Annual Reports and Accounts of the
Trust for each financial year commencing | April to 31 March,
audited by a person who is holder of a centificate granted under
section 144 of the Indian Companies Act 1913 (vii of 1913) or is a
member of an institution of associatioi, the member of which have
been declared under that section to be entitled to act as auditors of
companies or by such persons may be authorised in this behaif by
the State Government a properly qualified, being a Chartered
Accomtant within the meaning of Chartered Accountant Act 1949
(Act No 38 of 1949) and submit the same for approval and
adoption by the Trust.

The Fxecutive Committee shatl meet as often as necessary.

}




v) The Committee shall frame its owlf regulations for the conduct of
it proceedings and such regulations may be amended,; altered or .
revised from fime to time as may be deemed expedient. Provided . -
that they are not inconsistent with any provision contained in this
deed or with any rules, regulations. resolutions or directions of the
T'rust. ' o : '

Y- Jurisdiction :

i)~ The Trust shall. be authorisex to function throughout in Madhva
Pradesh. ' ' R
1)) Should any legal disputes, claims or litigation _within  the
‘ Jurisdiction of the law arise, they will only be considered valid € o
they are lodged within the precincts of the city of Bhopal. ¥
v
IN WITNESS
1) It is hereby declared that the Trust knowri a3 "Madhya Pradesh Heritage
Development  Trust  created under this  Trust Deed- shall be
IRREVOCABILE.
2) The income and funds of the said Trust will be solely utilised towards the:
objects of the TRUS'T and no portion of it will be ntilised for payment ¢
any Trustee/s by way of profit. or interest or divident etc. This does not., .
hewever, prohibit the payment of reasonable compensation to Trustees by §
way of professional or other charges for services rendered by them. It'is i(‘
expressly declared that in no circmmtanpes:éhall any part of the Trust i
property or the income of the Trust be applied for any purpose outside - gi
India or for. any purpose which is not a public charitable purpose in law 52
and all provisions hereof shall be construed accordingly, : §1‘,
3) The benefits of the Trust are open, to all, irrespective of caste, religion or s
sex ete. : ' ‘
f
Signed by : _ . -
;f‘;'j I- Mrs. Sushima Natly, Sceretary, Department of Culture, 7 bt
Government of Madhya Pradesh. Trustee. ‘ ' . LS" 7 !'\.:"“’“
2- Mrs, 'Sur:u']_innn Ray, Cnn.unissioner, Archacology, i ;L.Si—l{ggaer
Archives and Museums, Government ’ ]
of Madhya Pradesh. Trustee Secretary.. -~ :

Betng the Trustees of the aforesaid Trust
IN THE PRESENCE QF -
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